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fIN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH,
NEW DELHI.

Date of Decision: July 08, 1992. &
oA 1711/87 ' i
S.K. AGGARWAL v+ APPLICANT, A iy

V';7 '

UNION OF INDIA & ORS. “a'e RESPONDEN#S.

CORAM:

s ; THE HON'BLE SHRI J.P. SHARMA, MEMBER (J).

4 For the Applicant .+« None, -

For the Respondents ++» Ms. Dharam Preet it % i
g : : Sahota, proxy counsel
. for Shri P.H. Ramchan- °
dani, counsel.
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. Whether Reporters of local papers may
t

be allowed to see the Judgement ?

N

. To be referred to the Reporters or not ? i

JUDGEMENT (ORAL)

(DELIVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER (J).

The applicant retired from the office of

--the Director General, RDSO, Lucknow in. terms of ;

ot e  Dffice Order datéd 31.5.1985. His retirement was
;f:‘w" : ! ‘ 3 . to provide permanent absorption in Public interest
in RITES w.e.f 21.7,1985. The applicant has filed
h%s ;ett1ement papers sometimes in July, 1985 and
= A opﬁed for 1083% commutation of - penhsion as

permissible to the applicant under terms ~of

~

condition for  such - of the retirees - seeking

permanent absorption in Public Sector Undertakings.
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The applicant /a1so received pension from 21.7.1985
to 24.4.1986. when the applicant received 100%
commuted value of pension. The app1icanti in thfs
case, has assailed the circular 2/1/87-PIC dated
16.4.87 issued by the Ministry.of Personne1; bub1ic
Grievances & Pensions, Department of Pensionr &

Pensions Welfare, New Delhi.

The grievance of the applicant is that
he has the status of pensioner on 31.12.85 and as

such is eligible for enhancement of pension as per

circular of 16.4.1987.

Tﬁe respondeﬁts contested ;he
application and filed reply stating that the
applicant opted for‘fu11 commutétion of his pension
vide his 5p91%catﬁon dated 8.7.85 (Annexure R-2).

The pension was calculated @ Rs.379/- per month at

the existing rates and whole of the value of the

%
pension get Rs.68,983/- was paid to the applicant

as a one-time settlement. In terms of para-10(a)

of the circular referred to above of Ministry- of
hach

Personnel dated 16.4.87“c1ear1y states. that those -

retirees who have been absorbed in Public Sector

Undertakings or Autonomous bodies from the date

prior to 1.1.86 and have opted for 1002 commutation

of pension even if the commutation value has not

.—“ ] --.-3.
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